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11 THE CENTRAL ADMINISTRATRIVE TRIBUNAL HYDERABAD BENCH AT
HYDERABAD .

0.A.R0.1084 of 1924,
Batusen Dated: 21.6.1955.

Ne¢Lak shmanna cee Applicant
And

1. The General Manager, Scuth Central Railuay, Railnilayam,
Lallaguda, Secunderabad.

2. The Deputy Chief Mechanical Engineer, South Central Railway,
Railnilayam, Lallaguda, Secundzrabad.

owe Respondents

Sri. T.lLakshminarayana

(1]

Counsel for the Applicant

Counszl for the Respondents : Sri, J.Siddaiah, Sc for Rlys.

CORANM:

Hon'ble Mr. A.B.Gorthi, Administrat ive fember

Contd &...2/-
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1}' The General Managur, South Central Halluay, Railway Nilayam,
v allaguda, Secundﬂrabad. T e e

. 24 Ths Deputy' Chief Mechanical Engirser, South Central Railua

Rail Nllayem, Lallaguda, S=zcundsrabad..
3.,'Une copy t Sri. T.hékshﬁinaraﬁaﬁa advacate, H.Np.2-2-185/
. 54/1/3 agh Amborpet, Hyderabad-13. ' :

oAl Bnﬁ,CBDV to- Sri. J.Siddaigh, JG For Rlye, CAT, Hyd.
5. One copy..to 113] fy,mﬁgT ’Vd‘.'=“' |
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0.A.1084/34, . Dt. of Decision : 21-06-95,
ORDER

| As per Hon'ble Shri A.B. GSorthi, Member {Admn.) §

The epplicant is the widow of Late Shri Padds Rémulu
and her claim in this OA is Por a dirsction to the respondents

to appoint her on compassionate ground in any Class-IV post.

2. It is stated in the DA thet the applicant's husband
died on 01-04-1992 while hs was in servics. Tgis fact is qehied
by the respondents according ‘to uhuﬁ the applicant's hé?band Wwas
removed Prom sgpvice on 24-04-1980 Por gontinuous unauthorised
abssncs; The respondents thus contend that es per exiant rulas
the applicent is not entitled to be considered fur eppointment

on compassionate ground.

3. There is no dispute that the next of kin of a dismissed/

= e ey ww o WY DAl AT WU UT LQITmAgIErEeg TULD appalﬂﬂmant

—_

on compassionats grounds, eyen apier the death of such employee.

4, It yas alleged im the OA that the respondents did not

pay the applicant her duss on account of pamily psnsioﬁ,‘GPF ety
In this raggrd it is stated by thg raspéndanta tghat cgptaiﬁ

amount is dues to the applicant on acecount of the amployee%
Provident Fund, G:;:% contribution and that the said amount
would be paid to her on her suﬁmiasien of an affidakit that
she is the only lagsl heir to the employse, Learned counsel
Por the applicant prayed that @ direction be given to the

respondents to pay the emount due to her soon aftsr racaipﬁ

of the affidavit,
|

5e In the light of what is stated above the DA is lisbls
toc be dismissed and it is dismissad at the admission stage itsalf.
It ia gxpocted that the respondents would take prnmpt action to

pay the applicsnt the PF amount due to hBr.gg:ﬁﬂ??qﬂr%ﬂﬁkmacBipt

of thegﬁgquired afPidavit from her, No costs,

, << |
(A.8. Gor 1;
Member (Admn. ) | .
' ; et
Dat :+ The - Juna 1935, N : gt
Dictated im open Court, 3 RGraPe ('3)
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TYPED BY ‘ COMPARED BY:
CHECKED BY . APPROVED BY--
S - LN FHE CENTRAL ADMINISTRATIVE TRIGUR..L
. | - HYDERABAD BEHNCH

HE HON'BLE HRI ALV, HARIDASAN: MEMBER{ D)
T '

aNp

THE HON'BLZ SHRI ALG.GORTHI: MEMBIR (.

. | | DATED - ;//E/Q.S”

BROER/IUGGMENT &

M. A N8/ RPN/ TP oND,

o in—.
040, /0'89'/50/
Admitted and Interim diractions
issded, '

Alloled.

ﬁfspos d of with directions
——®iviissed.

diém'saed‘as withdrawn

Dismissed for default

Réject d/0Ordared.
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